121 Written Answers

Fall in copper price

276. SHRI DINKARRAO GOVIND-
RAO PATIL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that the Copper
prices hav, showp a steady decline during
the last few months;

(b) if so, whay are the reasong there-
for; and

(c) what wil] be jts likely effect on ex-
pory of the commodity?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH): (a) Yes, Sir.

(b) MMTC, the canalising agency for
importg of copper, makes imports based
on the average price of London Metal
Exchange (LME). The indigenous prc-
ducer is allowed to sell the metal at
the rullng MMTC price. The changes in
the selling price of Copper in India are
thus related t, the international (LME)
prices, A fall ip the average monthly
LME prices over the last few months has
led to a fall in sale prices of Copper in the
country,

(¢) Indja doeg no, export Copper metal
since domestic demand exceeds supply.
There is, therefore, no question of there
being any effect of fall in Copper prices
over exports of this commodity.

Arrears in Jabour courts

277. SHRI DINKARRAO GOVIND-
RAO PATIL: Will the Minister of LA-
BOUR be pleased to state: |

(a) what jg the pumber of cases pend-
ing in varioug labour courts in the coun-
try as on 3lst October, 1985;

(b) what
arrears; and

are the reasons for the

{c) what steps Government are taking
10 clear the backlog?
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THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJAIAH): (@) to (c) 1134 cases and
3073  applications are pending before
Central Government Industrial Tribunal-
cum-Labour Courts as on 1-1-85, The
Central ~ Governmen; have ss; up two
additioral Industrial Tribunal-cun-
Labour Courts at Chandigarh and Kan-
pur and have laid down normg for dis-
posal of disputes and progress is moni-
tored. ‘fhz Industrial Disputes Act. 1947
has been amended so as to provide time
bound disposa] of disputes. The Indus-
trial Disputes (Central) Rules, 1957 have
been amended ty provide time frame for
differen; stageg for disposal of disputes.
The State Governments|Union Territories
set up Labour Courts and Industriaj Tri-
bunals for caseg and applicationg in the
State Sphere. Ag pe; available information,
190086 cases were pending in the States|
Union Territories ofner than Jammu and
Kashmir, before the Industrial Tribunal
Labour Courts as on 31-3-1984,

Export potential of Maruti Carg

278. SHRI KALPNATH RAL. Will

the Minister of COMMERCE be pleased
{0 state:

(a) whethe; the export potential of
Maruti Cars has becy examined by
Government;

(b) whether any negotiation hag been
concluded with any country in the matter;
and

(c) i so, what js the resuly of the ne-
gotiation?

THE MINISTER OF COMMERCE
(SHRI ARJUN SINGH). (a)
Marut; Udyog
potential for

to (c)

Lid. are exploring the
export of their vehicleg to
neighbouring and East European countries,
No contracts havs beep finalised so far.



